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@JUDGMENT-JUDGMENT

P. Sam Koshy, J

1. The present contempt petition has been filed alleging non-compliance of the
order dated 2.1.2018 passed by this Court in WPS No. 7303/2017.

2. It would be relevant at this juncture to take note of the direction given by this
Court while disposing of the said writ petition. This Court had in the operative
part of the aforesaid order directed the respondents to reconsider the case of the
petitioner for regularization and to pass a fresh order.

3. The respondents on notice have entered appearance and filed documents.
Pending the contempt petition, the respondents have taken a decision finding the
petitioner not fit for regularization and later on passed an order on 14.11.2019 in
this regard intimating the same to the petitioner.

4. Given the fact that the direction to the respondents by this Court was for
reconsidering the case of the petitioner and to pass a fresh order and the
respondents now having passed an order on 14.11.2019 after reconsidering the
case of the petitioner, this Court is of the view that the direction given by this
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Court stands complied with.

5. However, in case, if the petitioner is of the view that the order dated
14.11.2019 is not proper, legal and justified, the only recourse now left for the
petitioner is to challenge the same by way of a fresh writ petition. Veracity of the
said order is not one which can be tested exercising the contempt jurisdiction of
this Court under the Contempt of Courts Act.

6. Accordingly, reserving the right of the petitioner to challenge the order dated
14.11.2019, the contempt petition is disposed of and the respondents are
discharged from the contempt proceedings.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/minaram-gangasagar-appellant-hash… Page 2 of 2


